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FRINCIPAL BLNJL, New DELHI.

hegn.No.0A 520/ 198 G
Date of decision;08,01.1993

Shri E.p, Sharma Appl
»seApplicant

Versus

Union of India through Ministry of

qgl,iculture & Another \ .-{Eiespondents ;
For ‘the 4 ice ; g
& \ppllc nt t@JShIi R@P.. P;ai,
Counsel
For the Respondents’ cesShri K,C, Mittal,
‘ Counsel
GORLAlS :
THE HON'BLE MR, Fo K. XKARTHA, VICE CHALEMAN(J)
IH.L HOI\H BLE NE '\ . Bel\‘ & DHO JNDLYAL ? :"\D;)‘llNI.JTI‘ ATIVe .“h.-l\'iBER
1. whethex Repoxters of local papers may be dllOch to
see the Jquanu? 0
2. To be referred to the Feporters o1 not? f\%
e

JUDGMENT (ORAL).

(of the Bench delivered by Hon!ble ShIl.P K. Kartha,
Vice Ghairman{J)}

We have gone thiougﬁ the zecords of the case and have
heard thn lea:ned counsel of boih parbmes. The reliefs sought
in the present appl;catlon are to éUoSh the _Wpujned order dated
3/4.7ﬁlé86 and to difect the respondents to gilve arrears of pay
and allowances alcné.with interest after restociing the amount
of ceduction in pay‘made on account of the impugned order. He

has also orayed for any other relief as may be deemed necessSary

- and fit in the interest of justice,

. _ ) | ’ L
2. During .the hearing of the case, we have been infarmed

-

t the penalty imposed upom the applicant

by Both the parties tha
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3. We, therefore, dispose of the present appiicatioh with

. +he dicection.to the respondents to give a statement containing
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has been quashed and that he has been paid the arrears of pa
' Y

-~ I”\q 23 d ‘i —t ]' -~ d
L l g * CC a h l L l

for the period f;b@ May 1986 to Odtober-l99o is less when
compared to the amounts @ge to- him for the saiﬁ period,

The learned'counse; for the respondents stated that a sum of
m.32,163/f has been paid~£o-phe applican{lfér_the said period
but no break-up of the said amount has been made availablé.
The learned counsel for the applicant has :estficted the
relief to oﬁly peyment of the airearé of over time and night
duty allowance, as the amount claimed by him wss due and

admissible to him, This is the metter of accounting.
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the breakeup of B5.32,163/- to the applicant within a period

of one-montha The applicant may make any representation as

regards the amounts due to him towaxrds arrears of over tiﬁe and
night duty aliowénce, in case he has been baid,lesser than the
amount he has claimed within one month thereafter.: The respondenis
shall verify whether the,amounts.paid £o the,appiicant fox the

period fumm . May 1986 to October 1990 heve been calculated by

. s . s
taking into account the increments admissible to hlm dur ing

the said period. In case, he has not been paid the amounts in
full as claimed by him, they shall pay the arrears of over time

R




T

A , (X//S(

and nigh "
with

t.duty ¢llowance on ihe said amount together

103 per annum with cffect from July

interest at the rate of

1993, when the impuéned oIdér was guashed by thell. They shall
do the needful/in the mattef expeditiously and p?eferaﬁiy within
8 period of Lwo monihs from the date of receipt of this oxrdere
The application s disposed of‘acco;dihglya
wiil be NO p1der as o costss
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